9.ANo,1105/96 Date of Order :
BETWEEN 2

+ K.S.S8rinivasulu . .+ Applicant.
AND

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH

AT HYDFRABAD

1, Union of India, rep, by
Secretary, Ministry of
Communications, Dept, of Posts,
New Delhi,

2. Chief Post Master General,
A,P.Circle, Hyderabad,

3. Senior Superintendent, RMS,
Hyderabad Sorting Office,
Hyderabad, .+ Respondents,

7-10-97

Counsel for the Applicant «s Mr,B.S5.A,Satyanarayana

Counsel for the Respondents

CORAM 3

EON*BLE SHRI H., RAJENDRA PRASAD : MEMBER (ADMN,)

Jup

EMENT
X As per Hon'ble Shri H,Rajendra Prasad, Member (Admn

The applicant in this case was appointed Time Scal
Sorter on 16,2,63, promoted AHRO {(Accounts) from 8,9.80,
¥8G - II on 3,6,87, and HSG - I on 3,7.92, He progressed

from pay scales of g5,425-640 (later revised to Rs.1400-230

ee Mr,V.Vinod Kumar

)X

D)

t0 Rs.1200-2660 and finally to fs,2000-3200, His pay on promotion

..2



iﬁ‘

- There was no reply until 26,8,96 when his case was reject

*e 2 L

As AHRO (Accounts) was fixed at g, .470/- and at Rs,1750/;

in HSG-II, and at Rs,2060/- in HSG-I under °

R 22(C).

2e The grievance of the applicant in this case is thft

Assistant on the same date as himself and drawing less pay (s,1800/-)

- ene D,Raghurama Reddy, who was his junior and appointed Porting

on 1,9,90 than himself (s,1900/~)} as AHRO (Accounts) cam¢ to be

fixed at a higher stage in HSG-I, which is explained thuj

While officiating as ISG cadre the applicant's pay was fixed

a8t Rs,1,950/~, in HSG-II and on his promotion to HSG-I on

at Rs.2,060/-~,

3.7.98

Sri D,Raghurama Reddy was also in HSG-II w.e,f,

1.10.9i (a month later than the applicant ), But on promotion

to HSG-1 his pay was fixed at &,2,100/- on 1,12,91, The

of pay in respect of Sri D.Raghurama Reddy was the resulg

judgement delivered by this Tribunal in 0A,481/92,

3. The applicant submitted representations and remind

ﬁ)r steppingup of his pay on par with said Sri D,Raghuran

F.-2, Hence this 0A, The applicant prays for a direction
issued to the respondents to stép up his pay on par with
junior D.Raghurama Reddy and for a consequential directioc

£ix his pay at 8,2000/- from 1,10,91,

- The respondents in their counter-affidavit admit t

D.Raghurama Reddy on promotioh to HSG-1I was drawing lessg

S,

fixation

of a

ers
a Reddy,
ed by
to be
his

n to

hat

pay




' 2.2,100/- from 1.11.91. There iS no provision for a sec

. date of receipt of a copy of this order, Thus the OA is

L 3 LN ]

(s.1900) on 1.10,91, However,
refix the pay of the said D.Raghurama Reddy w.e.f, 30,11,
pay was fixed at fs,1,950/~ from 31,12,90 in compliance wi

order af the Tribunal, and on promotion to HSG-II was fij

fixation in the same scale hence the applicant's request

rejected as not admissible,

Se From a perusal of the facts and details of the pa)
by the aéplicant as well as D.Raghuraﬁé Reddy 6n their p
+to HSG-II cadre, it is obvious ghat the said D,Raghurama
ﬁrawing less pay at every stage, It is also not dispute:
D.Raghurama Reddy was junior to the applicant, It‘is qu
matter that a refixation of pay was ordered for D.Raghur
for good ard valid reasons, This has resulted in a diff
anamoly inagmuch as an official who was'junior and promo
higher selection grade later thanthe applicant is drawin

logic therefore demands that the pay of the applicant ne

stepped up by refixing his pay at #s.2,100/- from 1,10,91

6. This needs to be done, and necessary action has t
to have the arrears of difference in the pay drawn by th

that
and /to be refixed nov, shall be disbursed within 120 day

No costs, __ﬂ______ii : J
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Oede 1105/96,

1. The Secretary, Ministry of Communications,
Dept.of Posts, Union of India, New Delhi.

2, The Chief Postmaster General,
A.P.Circle, Hyderabad.

3. The Senior Superintendent , RMS,
Hyderabad Sorting Office, Hyder abad.

4. @he copy to Mr.B.S.A,Satyanarayana, Advocate, CAT,Hyd.
5. One copy to Mr.,V.vinod Kumar, AGH#beE8GSCe CAT.Hyd.
6. One copy tO D.R.(A) CAT,Hyd.

7. One spare cOpPY.
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IN THi CENTRAI, ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD

THE HON'BBE MR.JU$TICE.
VICE~CHATRMAN .

I
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